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Central administrative Tribunal
Frincipal Bench: Mew Delhi

C.P. Mo. 376/2002 In
O.A. No.1610/2001

This the 1l1th day of CGctober, 2002

Hon’ble Smt. Lakshmi Swaminathan, Vice—-Chairman (J)
Hon’ble Shri v.K. Majotra, Member (A)

1. Smt. M.B. Sahoo
140/3~1, Pushp Yihar, MNew Delhi.

2. K.K. Satija
D-23%, Mansaroverr Gardsn,
Naw Delhi.

Z. Tarun Kumar
778/ Pocket D, Dilshad Garden,
New Delhi.

4;.V. Ramaswamy
8568, Delhi admn. Flats,
Gulabi Bagh, Delhi

5. R.C. Kesarwani
264, Delhi admn. Flats
Gulaki Bagh, Delhi

S, J.S. Bhatia
C-~17, Sudarshan Park,
fHew Dalhi.

7. Dharam Pal
2719, Gall Mo.3
Dharampura, Gandhi Magar,
Hew Delhi

& . Radhe Shvam Samaria ,
14/399~F, Bapa MNagar,
PSS Road, Karol Bagh,
Mew Delhi. :

9. Miss Promila rMadan,
f-30&, Sector 19, Moida

10. Sabir aAli
2/%, Sadiq MNagar, Meerut City.
: ~Petitioners
(By advocate: Shri Deepak Yerma)

Versus

Union of India/Gowt. of NCT Delhi
through

1. Shri Satish Chandra
secretary (Planning)
Govt. of NCT of Delhi
Delhi Sachiwvalva, Plavewrs Bullding,
I.P. Estate, MNew Delhi-2.

2. Shri C.8. Raco
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Secretary
Department of Expenditure, North Block

Ministry of Finance, dew Delhi.

3. Shri p.K. Jalali
Joint Secretary (UT)
Ministry of Home affairs
Morth Block, MNew Delhi.
' ~Respondents/
Contemnears
(By Advocate: Shri R.V. Sinha, for
. R~28&3%)

ORDER (Oral)

Shri R.¥. Sinha, learned counsel for respondents

has drawn our attention to the order dated 18.9.2002 of

'ﬁl‘ the Hon’ble Delhi High Court in this case wherein the
operation of the Tribunal’s order which is the subject

matter of CP~37&/2002 has been staved.

2. In the above circumstances, CP-376/2002 is
dismissed. MNotices to the alleged contemners are
dischargesd.
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» YLK, Majotra) (Smt. Lakshmi Swaminathan)
7{: Membear (A) Vice-~Chairman (J)

cC.

«



